
po' 	D VO 

Ji i;s' ie ( C7 

FAX 
S(,T) 

F°' 

L4J 

FORM No.4 
See Rule (12) 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

AppIicationNo ... C.f ..... of 200 

Apphcant ( S ).i.6I..Y? 	 Respondent (s)klC  

Advocate /ç 	
. . 

,. 
. 	

Advocate 
for Appcant (s)....................................................for Respondent(s).......................................................  

NOTES OF THE REGISTRY I 	ORDERS OF THE TRIBUNAL 

I 

r Lte3 3..)5 

Mr,3.B.Jen,,Li.Coune1 iippearing for the 

Licnt and perused the materials p1ace on vcord,  

.r,1jcflt was placed unr1er suspension, witP the 

i3cip1inrj prooeedinr, on 

s ultimately removed f-.-vn strvice on 

..5.C4. He as successfully carr± •.; the matt 

.,\ 	 on 16.12.C4 and th 

'ervices. On his re-i' cecl 

jQhC) 
	tnt, the applicant reported to duty on 23.1• 

e made several repr.isentations to çet the f. 

y for the period between the 	t 



Notes of the Registry 	I 	 Orders of the Tribunal 

L3 	 4re eL to be ccn- 

by the tesponents anin the :ai premises, 

O.A. is disposeL-of with a frectin to the 

Rpnents to consir the grievnce of the appLi I 

ant (i3 raised in his representations) and pass nece-

:ary conseuentia1 orders within a peri of O iy 

rc 	he 3te of .rceipt of a mpy of this order1 

3 ry. 	of this order to the Lesjonents, aionq 

th copies of this 0.'., i'i free copies of this 

1 	 also handed over 

a 


